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LEGISLA.TIVE DEPARTMENT. 

WE, the undersigned, Mem hers or the Select 
Committee to which the Bill to consolidate and 
amend the law relating to the natura.lization in 
British India of alietl8 resident therein 'WILl re-
ferred, have considered the Bill and have now the 
honour to submit this our Report, with the Bill 
annexed thereto. 

TA,27t1 Ja,,:uary, 1926. 

We accept the Bill and have made no altemtion 
in it. We 1'8OOmmmui that it be taken into con-
sideration without republication and that it be 
passed. 

2. The Bill 'W88 published in the Gazette of 
India, dated the 29th Augua; 19S1.5. 

A. P. MUDDIMA..~. 

K. C. NEOGY.* 

M. RAMACHANDRA RAO.* 

B. YE?\'"XA.TAPATIRAJU.* 

E. MO~"'TEITH MACPHAIL. 

H. TO~KINSO~. 

DE~-ryS BRAY. 

• Subjert to the DOte appeuded. 



NOTE. 

We shonld like to invite the attention of 
Government to the difficulties that have arisen 
in reganl to naturaliaation of Indians in the 
United States. Theee difficulties have been re-
ferred to several times in the Legislative Assembly 
and need not be again set out in detail While 
certificates of naturaliaation of Indians in some of 
the StatA!18 have been withchawn iu consequence 
of the deeision of the Supreme Court of the 
United States, it is open to au American citizen 
to obtain a certificate of naturaliaation under the 
British Nationality and Statua of Aliena Act, 1914. 
A certificate granted under the Act confers on the 

person concerned the atatu of a natural born 
British subjeet. The Legialature of thia eouJJtry 
cannot legislate 80 All to amend an Act of Parlia.-
ment. The ft!B1l1t u that m Amerit'&ll is free to 
come to India with the atatua of • natural born 
British subject &Del thf' Government of India 
cannot deal with the problem on any principle of 
reciprocity. W..ugged that aVJpa .hou1cl be 
taken to place IDdia OIl the 8UDII footing .. u.. 
Self-governing Dominiona in granting or refusing 
a certificate of naturali.tion to Americsn citizens 
and other foreigDen from out.ide huli&. 

(Sd.) M. RAMACHANDRA RAO. 

(Sd.) K. C. NEOGY. 

(Sd.) B. VENKATAPATIRAJU. 
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:BILL 

TO 

Colllolidate a'IQ a1N.elld tIe l.. relat,"I to tIe 
ftatlt,.alizatioa i. Brit,,! Iuu. of oUeu 
,.e,ide"t tlur~i",. 

W HEREA8 it ill expedient to ~onlOlidate and 
amend the law relating to the D&tmalizati01L in 
British India of aliena reaident thmein J, It u 
hereby enacted as follows :- . . 

1. (1) This Act may be called the Indian 
Short title, extent Xatmalization Act, 19!6. 

and commencement. 

(2) It extends to tbe whole of British India., 
including Britisb Balucbistan and the Sontbal 
Parganas. 

(3) It shall come into forue on mch date aa the 
Governor General in Council may, by notification 
in the Gazette of India, appoint. 

2. In this Act, unless there is anything re-
DefinitionL pugnant in the. subject or 

conterl,-
(a) I( British subject" means a British mb-

jE'ct as defined in section 27 of the 
British Xationality and Status of. & I; Gao. ',. 

~- Aliens Act, 1914; 6, 0. 11. 
(6) n certificate of naturalization» mean. a 

certificate of n.aturalization granted 
under thia Act; and 

(c) "minor n means any ~~ 'mbject to 
tbe Indian Majority Act, 1875, who IX of l87L 
has not attained his majority within 
the meaning of that Act, or any other 
person ". ho has not attained tbe age of 
eighteen years. . . 

3. (1) The Local Government may grant a 
Grant of eerti6cate of certificate of natmalization 

uaturalization. to any person Tho makes an 
application in thU behalf 

and satisfies the Local Government-
(a) that he is not a minor; 
(6) that he is neither a Britiah subject nor a 

subject of any state in Europe or 
America; 

(C') that he bas, during a period of not lese 
than five yean immediately preceding 
the date of the application, either 

. resided in British India or been in the 
service of the Crown under the 
Government j 

(tl) that be is of good chara~,; 
(e) that hew an adequate knowledge of .. 

lanQ'O&~ which has been declared by 
the °L~ Government, by notification 
ill the local official Gazette, to be a 
principal vernaoular of the province; 
and 

(f) that he intends, if the ~application i. 
grantAMl, to reside in Briti.h India or 
to enter or continue in the serVice of 
the CroWD under the Gonrument: 

, 
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Provided that nothing in clause (c) or clause (f) 
shall apply in the cast! of a woman "'.ho was a 
:British subject previously to her marnage to a 
person not a British su?jec~ and who~e husband 
has died or whose munage hns been dlssoh'ed. 

(2j :K othing in this section -shall be deemed to 
prevent the grant of a certificate of naturalization 
to an;}" B'!r6on to whom a certificat~ ofl!aturn1!za-
bon has been issued nnder the Indlan !'atnraliza- lSX2XX 
. A 18·:) I} • tlon ct, .,:... 

t. (1) ET'ery appli('8.tion for a certificate of 
naturalization shall be in 

CC?D~ta and form of writing and shall state, 
application. to the best of the knowledge 
and belief of the npplicant,-

(0) his a",~ ; 
to) his place of birth j 
(e) his place of residence; 
(Il) his proft"8llion, traue, or occupation j 

(e) full particnlars reganling his qualifications 
in respect of the matters referred to in 
clauses (n) t{) (f) of subwsection (1) of 
section 3; 

(f) whether he ha!l at any time previously 
applied for the grant of a ct:rtificate 
of naturalization unuer the Dritish 

of 

~ationality amI Statns of Aliens Act, ~ k I) .. Geo. 
HH4, 0:1l the I!ldian ~atur:ilization i), xix of 
Act, IS., .. , or dus Act ; lS~~. 

(.9) whether any sue:h application has heen 
rejected j 

(1) whether any such certifieate has been 
granted to him j and 

(.1 whether any such certificate gronted to 
him has"' ~n reT'okeJ. 

(2) Every such application shall be lIigned by 
the applicant and shall be accompanied by an 
af1ldaTit sworn by him \"{·rifying that the state-
ments contained therein are tnle to the best of his 
l"llowledge and belief. 

(3) The Local Government 8hall satisfy itself 
as to the truth of the statements contained in the 
application, and for this purpose may cause to 
be made such further inquiry, if any, anu may 
require such further eTiueul'e, if any, either by 
affidavit or otherwise, as it thiuks t;lt'cesFar~-. 

6. (1) If the Local GOT'emment is satisfied thnt 
G t of rffi t the applicant if; qualified 

ran ce 1 ca e. unuer I'ectiou 3 for the m'ant 
of a certificate of naturalization antI if! ot.her:ise a 
fit person for the grant of such certificate, it may 
grant a certificate reciting the qualifieations of the 
applicant for l;nch grant amI conferring upon him 
all the rights, privileges anu <'tlptlcities of natural-
ization under this Act, eX('ept tiuch rightll, pri"i-
leges or capacities, if any, 8S nlay specifically he 
1\;thheld by the certificnte. 

(3) Any BUch certificate may, if the appli('ant 
80 rtqUestll, include the name of any minor child 
of the applicant. not being by birth a British BUb-

,. ject. who W&8 born befoTP th~ date of the CEltili-
cate and is for the time being l'eliident in British 

-~. 

\ 

\ 1 

, 
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·.India a~(lii~)(ler.'ih.Ft!6wolbt tf,t4qp1i~( u.a 
'lih~ll'gmnt to'i.ny':c~i~~ ~ h1cludedaltt~ ~gh~ 
~privilegea: .aad 'eBpeciti ... ~f "'DDttttalizatioli .. Dder-
this A<.i, exCt'pt soch right., ';:t;ri"ilegN:: Or ~,eapsa;-

..eities ... ·jf any .. dII'Dlay:wpecifieblly~: ~tbheld, by 
·the:ce~6ca~: - _ ~ ~.:. ... !: .. " .... ".' __ .... ; .......... ~:: 
.. ' (9) The grant -of a ciertific:lteof Datn~zatiOD 
: shaD be in the 'absolute ~ dilcl'ethm" 'of' "the"' Local 
. Government, and no appeal shail ,lf~ frOm ariy 
refusal to grant any woh certificate til" t& inolw». 
.in any such grant any .partioolar right,- privilege 
or capacity. ' :. ' ' ' 

, . 
. . 8. Every penon'to whom a Certificate of natural-
". , '" " iatloJf" hal been ted 
, Oath of allegmnee. ~L_n, ' ' ·tb· 4-L:~d 

" " IIU&Ut WI In ~"J ay. 
from the date of the grant thereof, take and sub-
ecribe the fonowing Oath, lUUDely:-' 

If I; A. B., of ' , 
do hereby swear (or affirm) that I Will he faithfnl 
and bear true allegiance to Bia Majeaty the King, 
Emperor of India, His Hein and Successors" : 

Provided that thf. Local Government may ex-
tend the time allowed under this section in any 
case in which it ia.tidied that failure to take 
and subscribe the oath within that time was due 
to sufficient cause. 

7. (1) No certificate of naturalization shall 
have effect until the person 

E.ffeet of ~Dt. (If to Thom it ia granted hal , :f!~te Ill) taking taken and subscri~ the 
oath prescribed by section 6, 

but upon the taking and wbscl'ibing of wch oath 
luch person, the wife of any wch penon, and any 
child of any such pemon who baa ht!en included in 
the certificate under wb-eection (2} of section 5, 
shaD, when in Brifiah India, be deemed to be 
,British subjects and be entitled to all the rights. 
privileges and capacities of a British subject bom 
within British India, except weh rights, pririleges 
or capacities, if any, as may have been withheld 
from them respectiyely, by the certificate, and 
shan within British Inilia hi su'bject to all the 
obligationa, duties and liabilities of a British 
lubject. . ' 

(2) When the penon. to whom a certifica.te of 
naturalization has been granted has taken and 
wbscribed the oath prescribed by section 6, any 
wife thereafter married by, and any child there-
after born to, such penon .ball, if she or he ia not 
a Britiilh subject and if such person aforesaid at 
the date of the marriage or birt~ &8 the ease may 
be, retaina any righta, pl'in1egea or capacities of a 
British subject under this Act, be entitled to the 
same rights, privileges and capacities, and be sub-
ject to the aame obligations, duties and liabilities, 
to which such person aforesaid wu at that date 
entitled and subject. ' 

8. (1) Where the Local Government of the 
RftotstiOD of aerti- province in ~hich a peI1IOn to 

, ta. whom a certificate of natoral-
CIa iDtion has been grantal 

'Onder this Act, or the India!! Naturalization Act., XXX 
1852, resides, or, in the cue of any such person who 1852-
is Dot for the time being ftIIIident in British India, . 
the Loeal Govemment, by which ncb a eerti.ficate 
was granted to weh penon, is .tisfied that the 
cert.ifioate 1VU obiained by fal.e repreeenfation 
or fraud (\F by concealment of material cimun-
atP~ ~l ~ the paEIOJl to whom the eerlii6cate 
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.haa been granted hassho~ himself. by ~(.-t or 
8peech tQ be disaffected or disloyal to B.Is l\Ia~~sty, 
the Local Goveriunent shall, by ~rder lD wntmg, 
revoke .the certificate. . 

(2) Without prejudice to the foregoing pro~­
sions such Local Government shall, by order lD 

writi~g, revoke such a c.-e~i6(.-a~ of .na~uralj~tion 
88 aforesaid in any case lD whICh It IS satisfied 
--that the person to whom the certificate was 
granted-

(a) bas, during any war ill which His 
:Majesty is engaged, unlawfully traded 
or communicated with the enemy, or 
with a subject of an enemy state, or 
been engaged in, or 1UlS0ciated with, 
any business whicb is to his know-
ledge carried on in such a m&nner aa 
to &88ist tbe enemy in sucb war; or 

(h) bas, within five years of tbe date of tbe 
grant of the certificate, been sentenced 
by any Court in Bis Majesty's domi-
nions to transportation or to penal 
aerritude, or to imprisonment for a 
term of not less than twelve months, 
or to pay a fine of not less than one 
thou &and rupees; or 

(e) 1l1lB not of good character at the date of 
the grant of tbe certificate j or 

(d) has since tbe date of the g11lont of tbe 
certificate been, for a period of not 
less than se",en years, ordinarily resi-
dent out of Bis Majesty's dominions 
otherwise tban a.c; a representative of 
a Britisb subject, firm or company 
('arrying on bUI'ineRs, or of an institu-
tion establi"he<l, in Bis Majesty's 
dominions, or in the sen'ice of the 
CroWD, aud ba!; 110t maintained sub-
stantial conne<:tion lfith His Majesty's 
dominions; or 

(e) remains, according to the law of a state 
at war with His )Iajesty, a subject of 
that state; 

and that the continuance of tbe certificate is not 
conducive to the public good. 

(3) Nothing in this section shall be deemed to 
authorise the revocation by one Local Government 
of a certificate granted by another Local Govern-
ment without the concurrence of that other Local 
Government, or, if that Local Government 
refuses to concur, of the Governor General in 
Council 

(4) The LO<'al GOTernment may, if it thinks 
fit, before making an order under this ~tion, 
refer the case for such inquiry as is hereinafter 
specified, and, in nny cat;e to which ~ub-~e<:tion (1) 
or clauFe (a), clause (to) or clame (to) of sub-section 
(2) applies, the Loe&l Go'\"ernment ,;hall, by Dotice 
given to, or fent Ly PUt;t to th~ Im.i knolfn :uldre-s 
of, the bolder of the celtificatc, give him an 
opportunity of claiming- that the CaFe be referred 
for sucb inquiry. and, if the holder 80 claims in 
aC<'ordance with the notice, the LO<'al Government 
.hall refer the case for inquiry accordingly. _ 

(5) An inquiry under this bection shall be held 
by such person or penons and in snch mllllner as 
the Local GO"crument may direct ill each calle. 

(6) Where a certificate is revoked under thiR 
section, the re.oCKtion shall ha",e eft'ect from 5uch 
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date as may he din>cted by the Local Govern-
ment, Dnd thel'l'opon the certificate .hall be given 
up BDd can<.'t:'l1ed ; and any person who, without 
n.'8J'onahle cause the burden of proying which 
shall lie upon him, faila to give up hi. certificate 
'Within one month from the aforetlaid date, aball 
be punishable 'With fine lrh~ch may extend to one 
thouf!8.nd rupees. . . 

(7) For the purpo_ of this section, any person 
""bo hI\!; acquin-d any of the rights, priVIleges or 
capacities of naturalization under sob-section (2) 
of section 5 or sub-seetion (2) of section 1 by 
reason of the grant to hi. parent of a certificate of 
natnrali7.a.tioD, IDJIY, after he has attained majority, 
bt: deemed to be a ptTBon to whom a certificate 
cl naturalization has heeD granted. 

9. (1) ''''here a certificate i •. m·oked ~naer 
aeet.ion 8, the former holder 

Eff~ of revocation thereof.hall ceaaeto be deem-
-of eerh6c:ate. ed to be a British .ubjeet. 

(2) Ou such re"ocation, the ~ GOl"emment 
may, by order in writing, direct that the wife and 
minor children (or any of them) of the pemon 
l\'bose certificate is revoked shall ct'&Seto be deem-
ed to be British 81lbjects; but, where no such 
direction is made, the statu. of the wife and minor 
cluldren of the peI'llOn whose oertificate is revoked 
shall not be affecUd by th~ revocation: 

Provided'that, in the CNe of a wife who .. as at 
birtb .. British ,lObject, no such order as aforesaid 
shall be made unless the Local . Government is 
satisfied that, if she had held a Certificate of 
naturalization in her Ol\ n rigbt, the certificate 
could properly have been revoked under aection 8, 
and the provisions of that section as to referring 
atses for inquiry shan apply to the mal";ng of any 
tnleh order as they apply to the revocation of a 
<.'ertificate. 

. .J.I_'J.~ _",.' •••• '~J __ 

10. (1) A declaration of alienage in such 
manner as may be prescribed 

Declat'ation of alien- by rnlea made under this 
age. Act may_ be made.-

(n) within one year of h .. attaining majority, 
by any child ""ho has acquired any of 
the right., privileges or capacities of 
naturalization under sub..,;ection (2) of 
section 5 or sub-5ection (2) of section 
7; or 

(0) within six months from the da.te of the 
rel"ocation of a certificate under sec-
tion 8, or of the death of, or of the 
diAsolution of her marriage lrith, tbe 
holder of any Fuch certificate 8S is 
therl'in rete! led to, by the wife of the 
pen;on 1t' hose certificate has been 
revoked, or "'ho has died, or 11' hose 
marriage to her has been dissoh-ed, 
as the cue may be. 

(2) Where a declaration of alienage ha3 been 
made in the manner aforesaid, the persOll mal-ing 
the same, and the wife uf any such person, and 
any children of any such penon who are minors 
and are not by birth British 51lbjeds, shall cease 
to be deemed to be British subjecta. 

11. Every penon making an inquiry under the 
h .. orders of a Local Govern-

\. qumea. ment under snb-tlection (9) 
d aection " and every person appointed to hold 
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an inquiry under suh-8ection :(5) of section 8, shall 
be deemed to b&a publio &8"ant.within the mean-
ing of the Indian Penal Code, and .h:ill. for . the XLV of 1880. 
purpoaeR of such inquiry have the same poweTl! as 
are vested in a Court nnder the Code' of CivIl 
Procedure, 1908, when trying a JUit,.inrespect of Vof 1908. 
the fonowing matters :-' . : 

('1 enforcing the attendance of any person 
and examiniug him on onth ; 

(ii) compelling the production of documents 
and material objects j and 

(iia) i88Uing commissions for the examination 
of witnesaes i 

and every Itlch inquiry shall he deemed to be a 
judicial proceeding within the msning of &eCtiOD8 

• 198 and 228 of the Indian Penal Code. XLV of 1880. 

12. 11 All oaths and affida,-its £"r the pur-
,.."..... ,.,~ Oaths ud affidarita. pDI!e8 of this Act I!I.mU be 

• sworn before a Magurtrate 
or Inch other penon &8 may be appointed in this 
behalf by the Local Government. . 

(2) The Magistrate or other person by whom 
.",f."." 8D. oath of allegiance is administered under ~ 

. tion 6 shall grant to the penon making the same 
a certifiC1lte in writing of his having taken and 
IUbscribed 8Dch oath and of the date of his taking 
and Btlbscribing the same, and shall forward to 
the Local Government the oath 80 taken and 
I1lbscn"'bed together with a copy of lIueh certificate. 

13. (1) The Local Govmment may, with the 
p to mak rul previous sanction of the 

ower e til. Governor General in Coun-
cn, by notification in the local official Gazette, 
make roles to glTe efFe(.-t to the provisions of this 

. Act. . 
(2) In JBrticular and without prejudice to the 

generality of tire foregoing po\Ters, such rules 
may provide for all or any of the following 
m.ttera~ namely :-

(0) the form or fonns in ",·hich certificates 
of naturalizntion .hnll be granted, 
and the manner in \vhich they shall 
be recorded ; • 

(6) the manner in which' declarations of 
aliena~ shan be made and recorded j 

ee) the recording of oath. of allegUnce; and 
(tl) the fet's which may be imposed for the 

isme of any certificate, whether of 
naturalization or othenrue, granted 
under tbis Act. 

14:. Nothing contaiued.in t~is Act shall be 
LiiDitation to the . deemed to entitle to any 

grant of naturalization of the rights, privileges or 
under thia Acl capacities of a British sub-
ject the child of any person who is himself 80 
entitled by J'l'ILdOn only of the inclusion of his 
name in a certificate of nnturalization under BUb-
,;ection (2) of section 5 c.r cf the grant of a certi-
ficate of naturalization to his parent. . 

15. The p,oactments mentioned in the Schedule 
Repeal •. 

column thereof. 

are herehy repealed to the 
extent specific.i in the fourth 



THE SCHEDULE. 

(See ,eclw. 15.) 

Year No. 

1802 XXX The 1Dcli&D N.tun.l- 80 m"Deh u hu Dot 
izatiOll ~ 1&2. beeD repealed. 

1897 XIV The IDdian Short 80 mueh of the 

1914. X 

I 
1919 ! XVI 

82 LO 

TitJe. Act, 1897. • Schedule.. relate. 
to the lDcliaD 
N.tur.liza ti DD 
Act.,IBa2. 

The ~Dg and 80 much of the 
Amendmg Act, 1916. 8eoaad Bchedule .. 

relat. UI the 
IndiaD N.tural--
Dation Act., 1852. 

The 1Dcli&D Natural- The whole. 
izatiOll (AmeDdment)' I Act., 1919. 
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